IN THE CENTRAL ADMINIS TFATIVE TRIBUNAL, (/
JATIPIR BEMNCH, JAIPUR

Date of orlers 24-4-1296

]

0& o, 610/94

P.C.Conmde e Applicant

Versus
Upion of Irdi? arpd others e« Respondents

Mr., E,B,M3thur, Counsel for thﬁ applicant

Bane for ithe Resoonlents
CORAM:

HON' BLE MR. COPFAL IRISHIMA, VICE CHAIRMAN
HOMN' BLE MR, O.F,SHARMA, ADMIKISTRATIVE MEMEER

ORDER

PEF. HOW'ELE Mi, GORAL PISHNA, VICE CHAILMAN

Arplicarnt, Shri P.C,.Gonr3de hiz file

o]

this

Arplication urder Section 19 of the Adminiztrative

Triburdls Act, 19235, praving ful the following reliefs:
y
71) t the respondzsnts @y b2 dirscted to count

the serviczs of the 2pplicart remdered by the
Applicant urdsr the Empleyrent of Khzdi & Village
Irdustries Commizsion (Govt, of India Urdertiking)
towdrdes conpuk?tion of hids pendion @3nd other
benefits,

ii) | That the resporndsrd Hz,1 ke directed to supply
informtion d=sfired Yoy respordent .2 vide letter
dated 8-7-1921.

iii)  That the respondents Mos, 1 2nd 4 he dirsceed
to he2r the profortiorie 1iability towsrds
Applicant's kenefits,

2. We have heldrd the ledrred counsel For the Applicapt.

Nore ig presant on bzh3lf of the ressordents,
3. It waz stated by the lefined counsel for the
the

applicant. On A5 <10-95,3s evident Ffromdorder fheet
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of thét date, thdt the 3pplizint h3s e2xpired. He had
prayed for tim:s to bring the legl reprefent2tive
on record, But the lefrnel counsel for the 2pplis2n
h3s noV st3ted th3t he had 2lreddy intim2ted the legdl
represcentitives of the decedsad agplicdnt in reqgldrd

to theSe proceedings but ncne of them h3s turned up
to t3ke approprite fteps for bzing brought on the
record of these procesdings. More th3n ninety A3vs
hive passeld sirce the deith of the decsziged applicant,

The present OA, thsrefore, 3bites, o nrder 3% to

\

Cring e
(Gopal Krishrd)
Adminicstrative Meuker Vice €hairman




